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"REGN.NO.OA 421/89

CENTRAL ABMINISTRATIVE TRIBUNAL
PRINCIPAL BENZH, DELHI,

Shri V,R. Sagar Vs, U,0.I, & Others

© 28.2.89

Applicent through Gounsel, Shri li.R. Bhardwaj.

The applicant has not made ény representation against
the order of preméture retirement dated 19ih Nay, 1988 anq
not exhausted the remedy availabie to him under the Government
of India, Ministry of Home Affairs Office Memorandum

No.25013/14/17-Estt(A) dated the 5th January,, 1978, If such g4

_representation is made now within a period of 6 weeks, the

. it
respondents shall entertain the same and disposefof on merits

| with a speaking order as provided under the instructions

igsued by the Government, " If the applicant after disoosal of

'his representetion feels agrrieved, he is at’ liberty to file

a fresh application, .7
The applicaticn stands disposed of with the above

directions,
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